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1[THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHEB 
SHINDE): (a) The soil testing laboratories 
numbering 59, have been set up all over the 
country in different States. Up to the end of 
1968, 1902845 soil samples have been 
analysed by the established laboratories for 
making fertiliser recommendations. The 
number of soil testing laboratories is 
increasing rapidly. Besides the Central and 
State Governments, Private Agencies and 
Fertiliser Corporations are also establishing 
soil testing laboratories. 

There are four mobile soil testing vans at 
I.A.R.I. (1), Bangalore (1) and Sindri (2) and 
the Directorate of Extension has plans for 34 
more Mobile Soil Testing Vans. The capacity 
of the established soil testing laboratories and 
the Mobile Soil Testing Van is 10,000 samples 
per year while that of those remodelled under 
the IADP programme is 30,000 samples per 
year. 

(b) Fertilizers are applied to improve the 
fertility status of the soil. Judicious fertilizer 
use has not brought to notice so far any such 
case where soil formation or the soil fertility 
has been affected. 

Prolonged use of some acidic fertilizers, 
however, brings in slight change in soil 
reaction but in no case such acidity has 
reached a level to adversely affect the crop 
yield. Generally, amendments like basic slag, 
lime etc. are applied in correcting acid condi-
tions. There is hardly any danger of the soil 
becoming alkaline as fertilizers like sodium 
nitrate which bring in such effects are 
practically not used in the country. 

t[    1 English translation. 

 
(c) Report of no such incidence has been 

received so far. 

(d) There have been many schemes under 
the ICAR and State Governments for 
reclamation of alkali soils and lime 
requirement of acid soils.] 

FACILITIES GIVEN TO REPATRIATES 
FROMBURMA 

1519. SHRI THILLAI VILLALAN : 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to state : 

(a) whether Government   have 
any steps to provide all facilities including 
drinking water to the repatriates from Burma 
in Vyasarpadi in land] Nadu;  and 

(b) if so, what are the details there 
of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR, EMPLOYMENT 
AND REHABILITATION (SHRI 
BHAGWAT JHA AZAD): (a) and (b) A sum 
of Rs. 50,000 has been sanctioned to the Gov-
ernment of Tamil Nadu for sinking tube-wells 
in Vyasarpadi for drinking water supply. 

CINEMA STUDIOS 
1520. SHRI THILLAI VILLALAN : 

Will the Minister of INFORMATION 
AND BROADCASTING AND COM 
MUNICATIONS be pleased to state: 

(a) whether Government propose to build 
cinema studios in each State for the 
production of films of its own; 

(b) if so, what are the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE 
DEPARTMENT OF COMMUNICATIONS 
(SHRI I. K. GUJRAL): (a) and (b) The 
Central Government has no proposal to build 
cinema studios in each State for production of 
films. The Films Division has, however, a 
proposal to set up a small production unit in 
Delhi for some training films. 

SHIFTING OF THE SECTION   OF   POSTALLIFE   
INSURANCE   FROM   CALCUTTA   TOCUTTACK 

1521. SHRI BANKA BEHARY 
DAS: Will the Minister of INFORMA 
TION AND BROADCASTING   AND 
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COMMUNICATIONS   be    pleased    to 
state: 

(a) whether there is any proposal to 
shift the section of the Postal Life Insurance 
for Orissa from Calcutta to Cuttack to 
restore the pre-1960 position; 

(b) if not, the reasons for the same; and 
(c) if so, by when it is going to be -

done? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE 
DEPARTMENT OF COM-
MUNICATIONS (PROF. SHER SINGH):  
(a) No. 

(b) There are only 3421 policy accounts 
for Orissa. The work relating to these does 
not justify opening of a separate P.L.I, 
section for Orissa at Cuttack. 

(c) Does not arise. 

POSTAL LIFE INSURANCE 

1522.     SHRI    BANKA    BEHARY i 
DAS: Will the Minister of INFORMA- | 
TION AND BROADCASTING    AND 
COMMUNICATIONS   be   pleased     to 
state : 

(a) the number of policy-holders of 
Postal Life Insurance in Orissa; 

(b) whether Government have received 
complaints to the effect that servicing of 
these policies becomes difficult because of 
existence of the Life Insurance Section in 
Calcutta; and 

(c) whether the Inspectors of the said 
Department are stationed at Calcutta and are 
not helpful in extending new policy and 
assisting in servicing the existing policies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE 
DEPARTMENT OF COM-
MUNICATIONS (PROF. SHER .SINGH): 
(a) 3421 policies. 

(b) No. 
(c) One of the Inspectors ofPostal Life Insurance attached to the Office of the Deputy Director, Postal Lift Insurance, 

Circle. No complaint has been receiv-;d from 
any party regarding procuration of business 
and servicing of policies under this 
arrangement. The question of shifting his 
headquarters to Cuttack will, however, be 
examined. 

MERGER OF   G.E.C.   WITH   A.E.I,   AND 
ENGLISH ELECTRIC Co. OF INDIA LTD. 

1523. SHRI M. V. BHADRAM: Will the 
Minister of LABOUR AND 
REHABILITATION be pleased to state : 

(a) whether Government are aware of the 
proposed merger of G.E.C. of India Ltd., with 
A.E.I. (India) Ltd., and English Electric Co. 
of India Ltd.; 

(b) if so, whether it is also a fact that a 
number of employees of these companies will 
be rendered unemployed as a result of the 
merger of these companies; and 

(c) if the reply to part (b) above be in the 
affirmative, the result thereof? 

THE   MINISTER   OF   STATE   IN THE     
MINISTRY     OF     LABOUR, 
EMPLOYMENT    AND     REHABILI-
TATION    (SHRI    BHAGWAT    JHA 
AZAD): (a) to (c) The Calcutta High Court 
sanctioned the scheme for merger of the 
Associated  Electrical   Industries India Ltd. 
with the    General    Electric Company of 
India   Ltd.    on   27-2-69; the English Electric 
Company of India Ltd. is noi concerned with 
the merger. One of the conditions    of    the    
High Court order is that the General Electric 
Company would take all the willing em-
ployees of  the Associated Electric Industries 
in their service on the    same terms and 
conditions on    which    they were employed 
by the latter. 


